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PAPERS LAtt> ON TH* TAfcLfc

Moixvicatxo m  u n d er  E s s e n t ia l  C o m -  
atonciaa Act

The Minister at Commerce (Shri 
K m n go): Sir, I beg to lay on the
Table a copy of Notification No. S.O.
784 dated the 11th April, 1990, under 
sub-section <6) of section 3 of the 
Essential Commodities Act, 1955. 
[Placed «n Library. See No. LT-1383/
89].

A n n u a l  R epo rts u n der  th e  C o m ­
p a n ie s  A c t

BfaumMul Shah): Sir, I beg to lay on 
the Table, under sub-section (1) of 
•action 639 of the Companies Act, 
1956, a copy of each of the following 
Reports:—

(i) Annual Report of the National 
Small Industries Corporation 
Private Limited for the year 
1957-58, along with the Audit­
ed Accounts. [Placed in 
Library. See No. LT-1384/59]

(11) Annual Report of the Hindu­
stan Cables Private Limited 
for the year 1957-58, along 
with the Audited Accounts. 
[Placed in Library. See No. 
LT-1385/59].

(iii) Annual Report of the Export 
Risks Insurance Corporation 
(Private) Limited for the 
period from the 30th July, 
1957 to the 30th September, 
1958, along with the Audited 
Accounts. (Plced m Library.
See No. LT-1386/59].

A n n u a l  R epo rt o f  N a t io n a l  P roduc- 
n v m r  C o u n c il

Sturt Mannbhai Shah: Sir, I tag to 
lay on the Table a copy of the Annual 
Report of the National Productivity 
Council for the year 1958-59. [Place* 
in Library. See No. LT-1387/59].

]9M DeHutndt for trifrpteftentory I34&2 
Grants (Rolltoays), 1959-60 

jfctnnftt Aceom m  dr toi& u M kf 
StAtK ZMktftuuiCE Cdwaiu fad# . ■ 

The D in tr IBiW ir at Laliite 
UUui A M  Ali): Sir, 1 beg ip lajtM  
{be Table, under section 36 oi nc  
{Employees' State Insurance Act, 1948, 
ft copy of the Audited Accounts oi die 
Employees' State Insurance Coipdrfc-' 
£6n for the yerir 1917-58. [Plaited M» 
pibrary. See Ko. LY-1388/89).

OPINIONS ON BILL
Bardar A. S. Balgtfl (JinjgiT): S r.

f lay on the Table Paper No. 1 to the 
dill to provide for the better adminis­
tration of Sikh Gurdwaras situated in 
different States of Indian Union and 
frr 'inquiries lriio mtfftera connetfieh 
therewith which was circulated for 
the purpose of eliciting opinion there­
on by the direction of the House on 
the 12th December, 1958.

MESSAGE FROM RAJYA SABHA 
Secretary: Sir, I have to report the 

following message received from the 
Secretary of Rajya Sabha:—

“In accordance with the provi­
sion of sub-rule (6) of rule 162 of 
the Rules of Procedure and Con­
duct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Appropriation (No.
2) Bill, 1959, which was passed by 
the Lok Sabha at its sitting held 
on the 20th April, f959, and trans­
mitted to the Rajya Sabha for its 
recommendations and to statg Out 
this House has no recommenda­
tions to mftke to file Lok Sabha 
in regard to the said Bill."

DEMANDS FOR SUPPUBttttTARY 
GRANTS (RAILWAYS), 1950-W
Thfe Minister of Railways (Shri 

jfagjlvaa Bam): Sir, I beg to preset# 
a statement showing Supplementary 
Demands for Grants in respect o f &e 
Budget (Railways) for 1989-60.




